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"4 N THE HIGH COURT OF JUDICATURE AT BOMBAY

tiok ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.4895 OF 2024

Darshan Lalit Gandhi .. Petitioner
Versus
Union of India and Ors. .. Respondents

Mr.Aseem Naphade a/w Rahul Hakani, Nikhil Wagle,
Abhay Wadhwa i/b Vishesh Srivastav, Advocates for the
Petitioner.

Mr.R.P.Ojha, Advocate for Respondent No.1-UOI.

CORAM: B.P.COLABAWALLA &
SOMASEKHAR SUNDARESAN, JJ.
DATE : FEBRUARY 20, 2024

P. C.

1. The above Writ Petition is filed inter alia to quash and set
aside Form G and Expression of Interest dated 1* January, 2024 issued

by Respondent No.6.

2, After the Writ Petition was argued for some time,
Mr.Naphade, the learned counsel appearing on behalf of the Petitioner,
sought leave to withdraw the above Writ Petition with liberty to adopt

appropriate proceedings.
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2. In these circumstances, the above Writ Petition 1is
dismissed as withdrawn with liberty as prayed. However, there shall be

no order as to costs.

4. This order will be digitally signed by the Private Secretary/
Personal Assistant of this Court. All concerned will act on production by

fax or email of a digitally signed copy of this order.

[ISOMASEKHAR SUNDARESAN,J.] |B. P. COLABAWALILA, J.]
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